
 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): Yes, it will 
be in July. 

SHRI BHUPESH GUPTA: It is very 
essential that the House is given a chance to 
express its opinion on some important aspects 
of Education when issues like the Aligarh 
University Act and such other things come up. 
We are very much concerned. We would like 
to have a discussion. We want a clear 
assurance that the present University of 
Aligarh Act, the amended Act, the amended 
Act, must not come into  force. 

MR. DEPUTY CHAIRMAN; He has 
taken   note   of   it.... (Interruptions). 
He has taken note of it and he will 
convey it to the Education Minister.... 
(Interruptions). 

THE CONSTITUTION (THIRTY-
FIRST AMENDMENT)    BILL,     1973 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITI RAJ 
SINGH CHAUDHURY): Sir, I beg to move: 

"That the Bill further to amend the 
Constitution of India, as passed by the Lok 
Sabha, be taken into consideration." 
At the outset, I would briefly mention the 

genesis of this Bill. The former Chief 
Election Commissioner had made various 
alternative proposals for increasing the 
strength of the House of the People. 
Clause (1) of article 81 of the Constitution 

provides that the House of the People shall 
consist of not more than 500 members to be 
chosen by direct election from territorial 
constituencies in the States and not more than 25 
members t° represent the Union Territories, 
chosen in such manner as Parliament may, by 
law, provide. As a result of the enactment of the 
North-Eastern Areas (Reorganisation ) Act, 
1971 (81 of 1971), the total number of seats in 
the Lok »  Sabha allotted to the States has incre- 

ased t0 506, six more than the limit of 500 
under article 81. For the present, this increase 
is permissible under article of the Constitution 
as a supplemental, incidental and consequen-
tial provision on account of reorganization. 

Clause (2) of article 81 of the Constitution 
lays down that for the purposes of Sub-clause 
(a) of clause (1) there shall be allotted to each 
State si number of seats in the House of the 
People in such manner that the ratio between 
that number and the population of the State is, 
so far as practicable, the same for all States 
and that each State shall be divided into terri-
torial constituencies in such manner that the 
ratio between the population of each 
constituency and the number of seats allotted 
to it is, so far as practicable, the same 
throughout the State. Under clause (3) of 
article 81 the expression "population" means 
the population as ascertained in the last pre-
ceding census of which the relevant figures 
have been published. Article 82 provides that 
on the completion of each census, the 
allocation of seats in the House of the People 
to the States and the division of each State into 
territorial constituencies shall be readjusted by 
such authority and in such manner as 
Parliament may, by law, determine. 

It may be noted that the scheme of articles 
81 and 82 of the Constitution envisages an 
authority constituted by Parliament, namely, 
the Delimitation Commission, undertaking the 
readjustment of the constituencies and re-
allocation of seats having regard to the basic 
criterion of equitable distribution provided in 
clause (2) of article 81. The direct 
consequence of the task of delemitation as 
envisaged by the relevant provisions of the 
Constitution would be an adverse impact on 
the number of seats allocated to the States in 
the House of the people at present, if the 
strength of the Lok Sabha is maintained at the 
present level. 
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In pursuance of article 82, Parliament has 
enacted the Delimitation Act, 1972 and the 
Delimitation Commission has been 
constituted. It will be noticed that adherence 
to the principles laid down in clause (2) of 
article 81 by the Delimitation Commission In 
undertaking readjustment on the basis of the 
1971-census figures may have the effect of 
affecting the number of seats allotted to the 
States in the House of the People. It is felt 
that it would be better to ensure that any 
readjustment and consequent allocation of 
seats do not adversely affect the existing 
number of seats allotted to each State in he 
House of the People and to achieve this 
purpose it would be necessary to increase the 
strength of the    Lok Sabha suitably. 

In order to ensure that there is no reduction 
in the existing representation in the House of 
the People in respect of any of the States, 
clause (2) of the Bill seeks to amend article 
81 so as to increase the upper limit for 
representation of the States from 500 to 525. 
The opportunity is taken to decrease the limit 
for the Union territories from 25 to 20, as the 
existing representation for Union territories is 
only 16. Government also consider it 
necessary to make an amendment in clause 
(2) of article 81 to provide that the provisions 
of sub-clause (a) of clause (2) of article 81 
shall not be applicable to any State so long as 
its population does not exceed six millions. 

Sir, this is to ensure that the existing 
representation in the Lok Sabha is maintained 
for the smaller States of Himachal Pradesh, 
Jammu and Kashmir, Manipur, -Meghalaya, 
Nagaland and Tripura, each of which has a 
population of less than six millions. 

Article 330 of the Constitution relates to 
reservation of seats in the Lok Sabha for 
Scheduled Castes and She-duled Tribes. The 
provisions of this article have, however, been 
made inapplicable to the State of Nagaland on 
the ground that it has a predominantly tribal 
population. According to the 1971 census, 
88.6 per cent of    Naga- 

land's population belongs to the She-duled 
Tribes. The corresponding figures for the 
State of Meghalaya and the Union territories 
of Arunachal Pradesh and Mizoram are 80.5 
per cent, 79.0 per cent and 94.3 per cent 
respectively. The Government, therefore, 
consider that the provisions of article 330 
should not apply also to the predominantly 
tribal units of Meghalaya, Arunachal Pradesh 
and Mizoram. Similarly, it is considered that, 
as in the case of Nagaland, there need be no 
reservation of seats for Scheduled Tribes in 
the Legislative Assembly of the State of 
Meghalaya and that article 332 of the 
Constitution may be amended suitably. 
Clauses 3 and 4 of the Bill seek to achieve 
these objects. 

Article 330(1) (c) provides for reservation 
of seats in the Lok Sabha for the Scheduled 
Tribes in the autonomous districts of Assam. 
The number of seats reserved to the 
Scheduled Tribes shall, according to clause 
(2) of that article, bear, as nearly as may be 
the same proportion to the total number of 
seats allotted to the State of Assam as the 
population of the Sheduled Tribes bears to 
the total population of that State. 

After the reorganisation of the North 
Eastern Areas, only two autonomous districts, 
viz., the North Cachar Hills District and the 
Mikir Hills District remain in Assam. Having 
regard to the proportion of the population of 
the Scheduled Tribes in these two 
autonomous districts to the total population of 
the State, they will be entitled to only .25 
seat, which being below 50*will have to be 
ignored. As such, the autonomous districts of 
Assam will not have any reservation on that 
basis contrary to the provisions of article 
330(1) (c). Therefore, an amendment was 
moved in the Lok Sabha to the effect that the 
total number of seats will be in proportion not 
less than the population of the Scheduled 
Tribes in the said autonomous districts bears 
to the total population of that State, vide 
clause 3(1) (b) of the Bill. That amendment to 
article 330 was adopted by the Lok Sabha. 
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[Shri Niti Raj Singh Chaudhury]. 
Thus, the Constitution (Thirty-first Amendment) 

Bill, 1973, seeks to amend articles 81, 330 and 332 
of the Constitution. It is necessary that the amend-
ment to article 81 is passed and the process of 
ratification concluded early to enable the 
Delimitation Commission to undertake its task having 
regard to the increased size of the Lok Sabha, namely 
545 (525 for the States and 20 for the Union territories) 
as against the present 525 (500 for the States and 25 for 
Union territories). 

From the foregoing, it will be appreciated that while 
the present Bill seeks to ensure that by reason of 
readjustment of constituencies and re-allocation of 
seats consequent thereto by the Delimitation 
Commission set up under the Delimitation Act, 1972, 
there shall not be any adverse effect on the seats now 
allocated to the States in the Lok Sabha, which has 
gone up to 506, it avoids an automatic acceptance of 
the principle that an increase in the population should 
necessarily mean an increase in the strength 0f the 
Lok Sabha. In other words, the Bill has a limited 
objective. I, therefore, commend the Bill for the 
consideration of the House and its acceptance and 
adoption. 

The question was proposed. 

 

 
"Upon the completion 0f each census, 

the allocation of seats in the House of the 
People to the States and the division of 
each State into territorial constituencies 
shall be readjusted by such authority and 
in such manner as Parliament may by law 
determine." 
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areas, the size of the constituency has become 
unwieldy. In every respect election has become 
costly and it has become difficult for the candidates 
to aurture their constituencies. This factor has to be 
taken into consideration. Therefore, my suggestion 
is, while taking into consideration population as the 
main principle, we have to give due importance to 
the geographical conditions of the area. My 
suggestion is that compared with other 
constituencies in the plains or normal areas, the 
population in this area should be less. Elections 
form an integral part and a most important function 
in parliamentary democracy. Our elections are 
known for huge expenses, corrupt practices, misuse 
of power and influence, use of governmental 
machinery, political exploitation and political 
corruption, fraud and irregularities and many 
defectors after the elections. To build up a healthy 
parliamentary democracy it is necessary that 
elections should be fair and free. It must give equal 
opportunity to all. It should be based on the 
principle of equitable distribution, but actually 
considering the bigness or size of the constituencies 
and the way elections are being conducted, it has 
become a fight between unequals. In a democracy, 
there must be the ruling party and the opposition 
parties, and every opportunity and encouragement 
must be given, if we believe in truth and 
democracy, to the opposition parties. But as it is, 
we have to take into consideration the key role of 
money in the election. It is a fact and it is a truth 
that in every assembly constituency it has come to 
Rs. 1 lakh for those who can stand for election, and 
for the Lok Sabha constituencies, it is not less than 
Rs. 10 lakhs. Sir, crores of rupees are being spent. 
How and wherefrom does this money come, is the 
question before us, and it is for us to find out, it is 
for the Government to seriously consider. 
Particularly after the ban on companies, donations 

to parties, definitely it comas from the black mar-
keteers. The effect of this black money and of the 
black marketeer      is      felt      during      the 

DR. K. NAGAPPA ALVA (Mysore): Mr. 
Deputy Chairman, Sir, I agree that it has 
become necessary for the Government to 
amend the Constitution so as to increase the 
number of Lok Sabha seats by 2J5. I may at 
the outset say that this increase to 525 should 
be the final number. There is no meaning in 
increasing the number of seats according to 
the increase in population. Elections are 
becoming not only costly, but it is becoming 
in every way difficult. Here concerning this 
particular Bill I may suggest that there should 
be delimitation of constituencies as a whole 
in the entire country. In the difficult areas, in 
the tribal areas, in the mountain and hilly 
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[Shri K. Nagappa Alva], elections, and the 
influence that they hold on the Government 
certainly has brought disgrace to this country. 
We say that there is no national character and 
that the national character of this country is 
tarnished, it is mainly because of such 
happenings in these elections. 

So, it is very necessary that changes in the 
election laws must be made. Sir, you will 
remember—after the findings in the election 
petitions about irregularities, corrupt practices 
and all these things, particularly after 1962, 
there were reports and suggestions by the 
Delimitation Commission, the Election 
Commission and the Joint Parliamentary 
Committee to amend these laws so that we 
may have fair and free elections. But the 
Government is callous, and there is a kind of 
studied indifference. Whether the 
Government is really interested in giving, 
through the election, social justice and 
economics justice to the people, whether the 
elections are meant for the common man, 
whether the poor people, the really honest 
people "who believe in democracy, can come 
and vote in the elections, these are the things 
which have to be taken into consideration. So, 
I would say that this point has been ignored 
by this Government. Therefore the election 
laws may be amended at the earliest possible 
time, and some way must be found as to how-
honest money can be spent in these elections. 

Then, during election petitions and other 
things, we hear of one thing and that is there 
has always been governmental interference. 
Whether the Election Commission which is 
considered to be an autonomous foody is en-
couraged to work independently, whether it is 
given all the powers and facilities is another 
question which has to be looked into by the 
Government. This defection is another thing 
which has brought disgrace t0 the country. In. 
every respect it is a menace. Therefore, the 
Anti-Defection Bill must be brought at the 
earliest possible time 

Sir, the time at my disposal is very short 
since we have been asked to be very, very 
short; otherwise I wanted to say certain other 
things because elections are the most 
important thing. My suggestions are that 
during elections certain items of expenditure 
such as informing the electorate by postcard 
and advertisement in newspapers about the 
candidates of the recognised political parties 
should be made by the Government. All the 
recognised political parties should be 
provided with well-equipped offices and 
necessary staff. Also the expense of main-
taining a vehicles must be met by the 
Government. This arrangement will greatly 
help to eliminate the independent candidates 
and growth of mushroom parties which, in 
turn, will help the growth of healthy 
parliamentary democracy. 

It is very necessary that the changes in the 
election law should be done without any 
further delay so that we may have free and 
fair elections. Sir, it is necessary that free and 
fair elections in this country should be gua-
ranteed by law. 

Incidentally, I remember one thing. Today 
our leadership is more keen about finding out 
other defects. It is our dharma to correct 
ourselves, to admit our mistakes and march 
ahead. So many corrupt practices have been 
going on. Then there is this black money 
which has become a menace. This has 
become a parallel economy in this country 
which is ruining the economy of this country, 
the national character of this country. Here I 
am only saying that things have gone to such 
an extent trkt it has now become difficult 
even for the ruling party to control certain bad 
things and their attendant evils. Even this 
morning I saw a headline about the Watergate 
Scandal in America. Let us beware of this 
thing. People are watchful. The world is 
watching us while we are building our 
democracy. Things are going ahead to such 
an extent that if you do not find a remedy to 
have free and fair elections in this country our 
country will be condemned by the 



 

world.   Let the Watergate of America not 
become the flood gate of India. 

With these words I support this Bill and 
once again I appeal to the Government to 
take serious note of the suggestions that I 
have given. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2 P.M. 

The House  then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

SHRI DAHYABHAI V. PATEL 
(Gujarat): Sir, in the first instance, I 
would like to say that I do not like 
the way in which this Bill is being 
brought. We are amending the Con 
stitution so that certain more seats are 
being given to certain places. Why? 
Because we have formed new States. 
It is not on the basis of population. 
Representation should be purely on 
the      basis      of     population. In 
exceptional cases perhaps sometimes some 
weightage has to be given. Otherwise, I do 
not like it. What the Government should have 
done was, as was said at the informal meeting 
called by the Minister, that the whole basis of 
this should have been changed. This is a large 
country and if we try to increase the number 
of seats on that basis, perhaps we will have a 
large legislature. It does not matter very 
much. With the modern conveniences that we 
have, the loudspeaker arrangements and so 
on, it does not matter if we have a large 
House. On the contrary, we will have better 
representation. 

To-day one seat in Parliament means a 
population of almost 11 lakhs. It is physically 
impossible for a Member to be in touch with 
his constituency, as he should be. Of course, 
we have got State legislatures, but that does 
not solve the problem because there are 
certain matters which come before Parliament 
only. Therefore, if it is necessary to enlarge 
the strength of Parliament, the matter should 
be studied.    If a larger number of seats 

should be given to provinces, it doe3 not 
matter. If it is said that the arrangement in the 
Lok Sabha is not adequate to-day, we are in a 
position t0 construct another House. We see all 
sorts of buildings coming up round about us. 
All sorts of committees are formed. There is 
no end to the building activity in the Capital 
city. It should not be difficult to find a way of 
providing more seats in the present House or 
to build another House. Personally while I am 
not against the proposal as it stands today for 
making this increased representation, the Gov-
ernment should have given more thought to 
this subject and given representation on a fair 
and equitable basis to all places. The people of 
certain areas will have a grievance that for 
some places representation to Parliament is on 
a much smaller population basis and in some 
places there are very, very large constituencies 
and it is not possible to reach there. In my 
State of Gujarat we have got certain 
constituencies which are so far and wide, so 
far-flung, that it is not possible to go round the 
whole constituency even with the modern con-
veniences without three days at least, even 
with motor transport. So I think the 
Government should have given more time to 
this and perhaps taken more time to consult 
members from different parties and party 
leaders. 1 know perhaps one or two meetings 
were held. But that is not enough. This is a 
very vital matter on the strength of the Houses 
of Parliament. More serious thought should 
have been given by the Government in 
consultation with all parties. This stop-gap 
arrangement may be all right. I will not 
oppose a stop-gap arrangement. But some 
serious thought will have to foe given to it by 
Government and if the Government delays the 
matter, the election will be on very soon. This 
thing should have been thought of by Gov-
ernment very early. Now elections will be 
coming in some places and perhaps in some 
other places elections will come after some 
time because according to the old order all 
elections used to be held at one time 
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[Shri Dahyabhai V. Patel] 
more or less. But now State Legislatures have 
elections at different times. Of course, 
parliamentary elections we will have to hold on a 
certain date. For that due preparation should have 
been made so that proper representation is given to 
all parts in India on, more or less, a uniform basis. 
Therefore, while I am not opposing the proposal, 
just now I do not like it and I think the Government 
should have given more thought and time to this 
important subject and held consultations with 
leaders of all parties. I do not mind if they had 
taken more time. But more serious thought and 
attention should have been given to this so that a 
uniform representation is there on all sides. 
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"Opposition patries, especially the Jana 
Sangh, Congress (O) and the BKD, are 
instigated by the USA to launch a 
conspiracy against the Congress 
Government to disrupt the internal security 
of India and create chaos  and  confusion." 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, this question of increasing the strength of 
the Lok Sabha was discussed at a meeting of 
the Opposition leaders and others at which not 
only the Minister for Parliamentary Affairs, 
but also the Prime Minister 



 

and other Cabinet Ministers were present. We 
were given t0 understand that the whole 
question would be discussed in the light of 
the experience since the commencement of 
the Constitution with a view to bringing 
about certain important changes in the law. 
Now, of course, we have got a legislation 
which generally we support and to which 
nobody will object. But what i« needed is a 
second look at the existing arrangement and 
also the realisation that we need to make 
certain basic changes. 

Six, in this connection, I should like to 
invite your attention to the recommendation 
which was made by the then Chief Election 
Commissioner, Shri S. P. Sen Verma in a 
note dated 21st August, 1972 in which Shri 
Sen Verma suggested that the law should be 
so changed as to make a provision for 570 
seats for the Lok Sabha. Now, Sir, in that 
connection the Ministry of Law and Justice 
circulated a note in which they said: 

"While examining the maximum 
permissible limit of 500 under article 81, 
tha proposal of the Ministry of Home 
Affairs regarding the territorial 
reorganization of the eastern region, the 
Chief Election Commission inter alia 
suggested that the total number of seats in 
the House of the People should be 
increased t0 at least 600 by amending 
article 81 of the Constitution. The increase 
was suggested on the following grounds. 
..." 

One was to keep the size of the constituency 
within certain limits. In that connection, it 
was pointed out in that note: 

'The Chief Election Commission had 
received many complaints from candidates 
for election to the Lok Sabha that it was 
physically impossible to contact this huge 
mass of population in a parliamentary con-
stituency at the time of election. The 
magnitude of the problem will be much 
more if the population of a parliamentary 
constituency comes to nearabout 11 lakhs.'' 

Sir, what is the position today? If the 
average size of the 15 major States—that is to 
say, excluding the State of Jammu and 
Kashmir, Megha-laya, Tripura, etc.—under 
article 81 is retained as it is, then roughly we 
have a constituency beyond 11 lakhs. If it is 
increased by 8, then the average increase will 
be 10.40 lakhs. If the number is increased to 
525, excluding other things, nominations, 
etc., then the average size of a constituency 
will be 10.6 lakhs. Now, we are increasing it 
to 525. Roughly we are reconciling to a 
situation when a constituency under the 1971 
census will be roughly of the size of 11 lakhs 
people or 10 1|2 lakhs people. This is too big. 
This matter was discussed in the Constituent 
Assembly also, and Mr. K. P. Shah then made 
a proposal that there should be a 
parliamentary constituency on an average for 
a population of over 5 lakhs. That was his 
suggestion. Now we have reached almost 
twice as much. Therefore, Sir, it stands to 
reason that we do need to increase the size of 
the Lok Sabha and limit the size of a 
parliamentary constituency in terms of 
population. In England, the House of 
Commons has got a parliamentary 
constituency of the size for more than 600. In 
France, they have a National Assembly of 
594. The United States also has big Houses. 
Almost in all the democratic countries—the 
western world, as you call them—where they 
have got parliamentary democracy, they have 
got bigger Parliaments and smaller 
constituencies. The current trend is to have 
smaller constituencies rather than big ones 
despite the fact that the communications and 
transport in that part of the world are much 
more developed than in our country. Why 
should we not have a larger House 0f the 
People or the Lok Sabha? We cannot under-
stand it. The argument is given that the 
present House cannot accommodate so many 
people. Is this the argument? Are these 
architectural and technical arguments to be 
taken into consideration to determine the size 
of the Lok Sabha which goes to the root of  
parliamentary   democracy?       Now 
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[Shri Bhupesh Gupta]. Sir, architecturally 
also it was pointed out that a good number of 
more people can be seated. I am not going into 
that question. If the country's population 
grows, the Parliament will have to be bigger. 
However small may be the size of the Speaker, 
but the House will have to be a little bigger. 
So, Sir, these arguments cannot be accepted. I 
do not know why the Government is fighting 
shy of it, especially when it is very expensive 
to contact bigger constituencies for a candidate 
and even after the election for a Member who 
gets elected. That matter should be gone into. 
Unfortunately, it has not been gone into. 

As far as the smaller States    like Jammu and 
Kashmir, Meghalaya, Tri-pura, Manipur, 
Nagaland etc. are concerned, we do not want 
their seats to be disturbed.   On a population 
basis, they  would  not  get  so  many  seats. 
They should have what they have got. Nothing 
should be taken away from them.    Tripura 
should have 2 seats. Jammu and Kashmir 
should have the number  that  they  have     got.    
You should not reduce their quota or take away  
any seats from them.    It is a very correct 
decision.   But in respect of 15 major States, we 
can do something.    We can increase  their  
seats. It is possible to do so.   I was surprised 
that the stop-gap Election Commissioner,  Dr.  
Nagendra  Singh,  entered into a public 
controversy and said that the size of the Lok 
Sabha should not be increased.   I do not 
understand as to why, in the first instance, he 
should have given that advice and secondly why 
he should have done it through the  columns  of  
the  'Statesman'  and other  papers.    Why  
should  he  have entered into a public 
controversy that way?    However, that opinion  
is not shared by many in the country.   Very few 
accept this kind of a conservative opinion of a  
person like him.    Now that he has gone to 
Geneva, let him remain there.    He has found a 
good :onstituency for himself. 

Sir, in thic connection, let me make >n,e or 
two  suggestions.    That is all 

that I can do. Firstly, we must think in terms 
of reducing the voting age. Why should 
Indian citizens not got voting rights as soon 
as they attain the age of 18 years? Therefore, 
my suggestion is that the voting age should 
be lowered to 18. It means that the moment 
you carry out this long-delayed reform of 
voting age, you will have more voters within 
the same constituency. We should give voting 
rights to everyone who has attained the age of 
18 years and not 21   years.   It   is   very   
very   essential. 

Then, Sir, I think we should think in  terms of 
proportional representation for Lok Sabha.    
This kind of a single member constituency  and 
this kind of representation that  we have is not 
good.   It does not quite reflect the political 
views of the people in the Lok.Sabha.    Also it 
does    not bring about a correct reflection of the 
public opinion in the political life.   I   think that 
proportional    representation    is something 
that should be introduced. Now, Sir, with regard 
to the number of seats, our suggestion is that, 
broadly speaking, we should aim at a con-
stituency for an average population of 7 lakhs or 
so—not 10 or 11 lakhs. Surely it will lead to a 
bigger Lok Sabha with a larger number of seats 
there. Let us discuss that question.    In any 
case, sometime or other you will have to  do it.    
You cannot just keep the present Lok Sabha at 
this size.   Maybe  sometime  later  another     
amendment will come but now is the time to 
discuss it.   I think the    constituency should be 
manageable and accessible to people.   
Therefore, 15 major States should have 
parliamentary constituencies of an average size 
from the point of view of a population  of 7  
lakhs. But not every 7 lakhs will be voters, as 
you know.    Maybe half of it, less than half or 
aboujt 40 per cent will be the actual voters.    
That we can do. This is how it should have been 
dene. But unfortunately nothing has    been 
done.   Now what they are doing really is, they 
have got six members in Lok Sabha in excess of 
the constitutional provision.   Under article 81 
you can have only 500.   Now you have got 
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506. Now we have to regularise an irregular 
act. That we are doing. I am not saying that 
those six Lok Sabha members are illegitimate 
children of Lok Sabha—that is not at all my 
suggestion. They are as much legitimate as 
others who have been born in the wedlock of 
this law. But this is the purpose for which the 
Bill has been brought. 

What was needed is to make certain 
important, significant amendments to alter the 
scheme in order to make the parliamentary 
institution more vibrant and to bring it closer 
to the people so that the contact between 
those who are elected and the constituents 
will be better and the constituents are re-
presented better. That is what should have 
been the arrangement. 

Now a    bigger    constituency    also means 
that money has a premium, privilege has a 
premium and social conditions have a premium 
in this matter. Now that also is not good.    
Smaller constituencies from the point of view 
of population are better.   In our country, unlike 
in Europe, we have very large  constituencies   
sprawling    over miles and miles.   Some of the 
constituencies, if added    together,    would 
make a sub-continental      country,  a small 
European country.   It is not as if they are very 
well knit and compact.    Very' vast   areas  are  
there—I am not talking of the urban constitu-
encies; they are very few.   We have rural  
constituencies  which  are  inaccessible    and    
which    spread over a vast      area.        
Mountains.        rivers, jungles—everything—
comes      in    the way.     Therefore,   it   is all 
the more necessary to see that they do not be-
come  too   unwieldy   and  too  big for the 
purposes of working the system that we have.   
Unfortunately nothing has been  done.    So,  I  
do not know when the Government will take 
steps in  that  direction  but  I  do     demand 
that the matter should be reconsidered against 
and it should not be given up. 

I think we should go in for a bigger Lok 
Sabha, smaller constituencies, 18 

years as voting age and proportional 
representation and we must, at the same time, 
ensure that the smaller States like Meghalaya, 
Tripura, Mani-pur and Jammu and Kashmir 
or others do have their rights maintained and 
they do not suffer on account of any changes 
tha^ we make. Their number should remain. 
There we should not apply the population 
principle at all There are other considerations 
of a political and socio-economic nature. That 
should be taken into account and they should 
be given seats keeping in view those 
considerations—not on the basis of 
population—and they are entitled to what 
they have. If you like you can give them more 
but do not take away anything from them. 
These are our suggestions. 

I think after the meetings and so on nothing 
has really come out except a kind of 
pragmatic measure. We are supposed to be 
living in the days of pragmatism. So, this is 
one of the pragmatic measures. It means very 
little now. However, we support it because it 
regularises an irregular thing and, secondly, it 
makes the delimitation easier and possibly 
increase the size of the Lok Sabha a little. But 
I think it should be much bigger. 

SHRI K. CHANDRASEKHARAN 
(Kerala): Mr. Deputy Chairman, the Bill that 
has been introduced proposes to enhance the 
membership of the Lok Sabha. On the basis of 
the new census figures when delimitation is 
affected it is apprehended that there may be a 
reduction in the existing representation to the 
House of the People. Therefore this Bill has 
been brought. I do not know how the 
Statement of Objects and Reasons puts the 
reason in such a vielled manner. There is 
absolutely no doubt that every year previous 
to independence and after independence the 
country's population has gone up and we 
never expect any census figures which would 
give a reduced population so far as the country 
or probably any of the States are concerned. 
This situation has arisen in the pre- 
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vious decades and has also led to the work that 
the Delimitation Commission has undertaken 
on previous occasions. I do not know as to 
why at this particular moment this reason has 
been stressed as a necessary ground for 
increasing the membership of the Lok Sabha. I 
would only state that if this reason applies to 
the Lok Sabha, this ought to apply to the 
Rajya Sabha also. I do not know as to why on 
the same basis article 80 of the Constitution 
should not and could not be amended. The 
existing States will have a reduced 
representation so far as existing representation 
is concerned particularly after the census 
figures are known and there has been an in-
crease in population in everyone of the States 
in the country. I therefore think that this 
amendment had been brought in a hasty way, 
in a haphazard manner without really looking 
into the structure of Parliament as a whole 
which consists of both Houses of Parliament. 
Sir, this amendment so far as it pertains to 
clauses 3 and 4 of the Bill refers to particularly 
the Scheduled Tribes in the State of Assam. At 
the time the Constitution was brought into 
force and later by an amendment after 
Nagaland had come into existence, the States 
of Assam and Nagaland were considered by 
and large as tribal States and therefore there 
was no question of any special representation 
so far as these States were concerned and 
therefore from the scope of articles 330 and 
332 the States of Assam and Nagaland had 
been exempted. 

Now, the State of Assam has been cut further 
and we today have the States of Meghalaya, 
Mizoram and Arunachal Pradesh. It is proposed 
to treat these three States also as essentially 
tribal areas and tribal States in the same manner 
as the Constitution had earlier treated Assam 
and subsequently Nagaland also. I welcome ,  
this provision in the Bill, but at the 

same time I would criticise the Government 
for bringing forward this Bill rather belatedly. 
It is some time now that the States of 
Meghalaya, Arunachal Pradesh and Mizoram 
have been constituted and the benefits of the 
amending provisions were not available to 
these States in the previous elections, but the 
fact remains that these States have got to be 
recognised as essentially tribal States and the 
amending Bill has done well at least at this 
late stage in granting that recognition which is 
only just and fair. 

One other aspect arises out of clause 2 of the 
amending Bill. The structure of Lok Sabha 
consists of 500 Members elected from the 
States and 25 Members from the Union 
territories. The number 500 is going to be 
enhanced to 525 and the number 25 from the 
Union territories is going to be reduced to 20. 
The most extraordinary and astounding reason 
has been given for this reduction. Even though 
the Constitution had originally provided for 25 
from the Union territories, there is only a 
membership of 16 actually available from the 
Union territories. That alone has been provi-
ded for in practice. Therefore, from the 
existing membership of 16, actually it is going 
to be enhanced by 4 to 20. I submit that it was 
wrong on the part of Government not to have 
allowed them the full representation of 25 and 
now it is being reduced to 20. I submit that this 
is a most undemocratic act. So far as the Union 
territories are concerned, there are no 
Legislative Assemblies, there are no Chief 
Ministers and Ministers functioning. Different 
set-ups are available in different Union 
territories. A quasi-democratic i process alone 
is available in most of these Union territories. I 
would, therefore, submit that the democratic 
voice of the Union territories, the voice of the 
people of the Union territories can be 
expressed only through the Houses of 
Parliament and particularly through Lok 
Sabha, where there is represen- 
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tation available to them. Far from enhancing 
such representation, the Government has done 
very badly in going to reduce the 
representation so far as Union territories are 
concerned. 

There is only one other aspect and I am 
closing and that is the aspect of constitutional 
amendments as a whole. Every constitutional 
amendment that we have been passing in this 
House had been challenged either in one of 
the High Courts in the country or in the 
Supreme Court. A number of very important 
constitutional amendments that we had 
passed, from the 24th to the 29th, had all been 
challenged in the Supreme Court and a 
judgment at the Supreme Court Judges has 
been delivered for the first time in the history 
of the Supreme Court. There is no judgement 
of the Supreme Court. but only judgments of 
the Supreme Court Judges. It is up to the 
Government will come but now is the time to 
recent judgements of several Supreme Court 
Judges and see to it that the power of 
Parliament to amend any provision of the 
Constitution and the non-availability of power 
to the Judges of the Supreme Court and the 
High Courts to strike down any such power so 
far as Parliament is concerned should be 
protected and maintained. Ffar that purpose, 
necessary amendments might again have to be 
brought forward so far as the Constitution is 
concerned. 

I submit that 25 years of the working of the 
Constitution has shown very many defects. 
The Constitution, by and large, is a lawyer-
made Constitution. I have absolutely no 
objection, as a lawyer myself, for a Consti-
tution being drafted by lawyers. But a 
Constiution being drafted by lawyers many of 
whom had no touch with the people, many of 
whom had been in their offices only and had 
not known the people's problems, is one 
which is away from the people, and I would 
tell the Government that the 

sooner the Government embarks upon a 
general revision of all the provisions of the 
Constitution, the better it would be for the 
Constitution and the country. 

Sir, on one or two occasions, in 1970 and 
1971, the Supreme Court has spoken and 
stated that there are judicial powers vested in 
the President of India. There are powers 
vested in him to be exercised independently of 
the Council of Ministers. ~Sir, if there are any 
such powers as the Supreme Court has 
pointed out, those powers which are contained 
in the articles of the Constitution are—I 
would call—absolutely undemocratic. The 
powers should be vested in the people, the 
power should be vested in the Council of 
Ministers whether at the Centre or in the 
States. The Governor and the President cannot 
be vested with any power independent of the 
State Council of Ministers or the Central 
Council of Ministers. And I would entreat the 
Government to see to it that such powers are 
stripped so far as the President and the Gov-
ernors are concerned, and the articles of the 
Constitution amended so that the power vestes 
in Parliament and an office which is 
responsible to Parliament. 
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SHRI NITI RAJ SINGH CHAU-DHURY: 
Sir, at the outset. I will thank the hon. 
Members who have taken part in this debate 
and have generally supported the provisions 
of the Bill. 

SHRI SASANKASEKHAR SAN-YAL 
(West Bengal): You should thank the others 
who have not taken part   in   the   debate. 

SHRI NITI RAJ SINGH CHAU-DHURY: I 
will thank in the end. Since Mr. Sanyal wants 
me to thank the others, now not in the end I 
will thank all those who have not taken part 
in the debate, for saving so much time of the 
House. 

Among the points that have been raised, the 
first point was how this figure of 545 has been 
arrived at. Generally, Sir, it has been accepted 
that the representation of States to the Lok 
Sabha should not be reduced. If my hon. 
friends take the present representation from 
various States in the Lok Sabha and total it 
up, they will find that to maintain that, the 
minimum figure will be 525. That is, unless 
we fix the represen. tation at 525, we cannot 
protect the present representation. 

Mr. Chandrasekharan, while speaking, said 
that it is most undemocratic to propose to 
reduce the representation of Union Territories 
from 25 to 20. I may just bring it to his notice 
that some of the Union Territories have 
become States, like Himachal Pradesh, 
Tripura and Manipur. Since they have become 
States, the question of giving any 
representation to them as Union Territories 
does not arise. As a consequence, the number 
of seats allotted to the Union Territories is 
being proposed to be reduced. 

Sir, some hon. Members have referred to 
other points. Some have suggested that the 
representation in the 



 

[Shri Niti Raj Singh Chaudhury.] [MR. 

CHAIRMAN in the Chair] 

Lok Sabha should be related to the 
population—the more, the population, the more 
the representatives. Some hon. Members have 
said that it should not be related to population. 
The proposal before the House does not take 
into consideration the rise in population. If we 
take the rise in population and if we accept the 
suggestion of Mr. Bhupesh Gupta that there 
should be a representative for every seven 
lakhs of persons, then we shall be required at 
present to have 800 persons in the Lok Sabha. 
And if the forecast given by the Registrar-
General of Census is correct, in the year 1991 
the total number of representatives in the Lok 
Sabha will be 1,000 and 20 years later, that is, 
by 2011, it will be 1,200 and odd. I only leave 
it to the hon. Members to consider whether this 
is a feasible proposition. I would not like to 
say anything myself. (Interruption) 3 P.M. 
Then some honourable Members referred to 
matters which directly do not relate to the Bill, 
but they relate to elections, election expenses, 
methods of election and certain other matters. I 
will take all of them serially. First reference 
was made to the mixing of votes and counting 
them. Some Members said that this is not a fair 
practice, persons must know for whom they 
have voted. When they say secrecy of voting 
should be maintained, I do not understand how 
this demand can be made. . It is our experience 
that in voting a lot of intimidation, coercion 
and compulsion was being exercised in certain 
sections. By this method of mixing votes of all 
the polling stations and then counting them, 
this fear of intimidaton,, coercion, etc. is 
minimised and the people can now vote 
absolutely freely because nobody can know for 
whom they have voted. Then, it was said that 
the method, the present method, of taking 
signatures on the counterfoil is not proper, 

that is against the secrecy of voting. Originally 
the number of the ballot paper was recorded on 
the voters' list. Many persons were coming to 
vote in the names of others. The question was 
how to eliminate this. As a measure it was 
thought that if signatures are taken on the 
counterfoil, genuine voters will come to vote. 
Experience is that this has worked, and 
complaints of bogus voters were minimised 
and there is no fear of anybody knowing for 
whom one has voted, because this counterfoil 
is sealed and it is not reopened even when 
recounting is done. When recounting is done, it 
is only the ballot papers that are re-opened, and 
recounting is done only on court's order. 
Therefore, the fear that by taking signatures or 
thumb impression on the counterfoil it would 
be known as to for whom one has voted, is 
misplaced. Then it was said that the 
Government should provide amenities to 
political parties which are doing their political 
work, propaganda and other things. All these 
matters, if I may remind the House: were 
before the Joint Committee of this House and 
the Lok Sabha, which was dealing with the 
Representation of People Bill. All these 
aspects, the proportional representation and all 
these matters were considered by that 
Committee and that Committee has given its 
report which was laid long back on the Table 
of this House and of the other House. All these 
matters are under consideration of the 
Government and I am sure the Government 
would take a decision soon and a Bill will be 
introduced either in this House or in the other 
House and would be discussed by both 
Houses. And certain other Members suggested 
that this is a hasty decision and that this Bill 
should have waited. May I draw your attention 
to Articles 81 and 82 of the Constitution? If 
they just read those Articles they will find that 
it was necessary for the Government to 
introduce this Bill. The introduction of this Bill 
could not be delayed and therefore Jt was 
wrong to say that    this is  a 
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hasty decision. Sir, I have missed to mention 
about Shri Bhupesh Gupta'9 point that the 
voting age should be reduced to 18. This 
matter was also before the Joint Committee 
which was considering the Representation of 
the People Bill, and that Joint Committee 
discussed this matter in detail and has given 
its opinion. As I submitted, it is before the 
Government for consideration. One point 
more It was said that the Delimitation in the 
country should be done as a whole. The 
Delimitation Commission that has been 
appointed will do the delimitation of the 
Parliamentary constituences of the entire 
country and not in a particular area. It will be 
going into the delimitaton of the 
constituencies of all the States and Union 
Territories. They will not do it 
simultaneously, but will do it one after the 
other. They have begun their work. As soon as 
this Bill is passed and is ratified by the States, 
they will start their work in right earnest and 
complete it as quickly as possible. With these 
words I request the House to adopt this Bill 
unanimously. 

MR.    CHAIRMAN:     The     question is: 

"That the Bill further to amend the 
Constitution of India, as passed by the Lok 
Sabha, be taken into consideration." 

The House divided. 
MR.       CHAIRMAN:       Ayes—149: 

Noes—Nil. 

AYES—149  
Abid, Shri Qasim Ali 
Abu Abraham,  Shri 
Ahmad, Dr. Z. A. 
Alva,  Shri Joachim 
Amat,   Shri  Debananda 
Anandan,  Shri T. V. 
Arif,  Shri Mohammed Usman 
Aziza  Imam,  Shrimati 
Basar,  Shri Todak 
Berwa,  Shri Jamna  Lai 
Bhagwati,   Shri  B.   C. 
Bhardwaj, Shri Jagan Nath 
Bhatt, Shri Nand Kishore 

 
Bisi, Shri P. N. 
Bobdey, Shri S. B. 
Buragohai'n,  Shri Nabin Chandra 
Chakrabarti, Dr R. K. 
Chandra  Shekhar,   Shri
Chandrasekharan, Shri K. 
Chattopadhyaya,   Prof.   Debiprasad 
Chaudhari,  Shri N. P.
Chettri, Shri K. B. 
Chinai, Shri Babubhai M.
Chowdhri, Shri A.  S. 
Daphtary, Shri C. K.
Das,  Shri Balram 
Rao, Shri Bipinpal
Dass,  Shri  Mahabir 
Dhar, Shri D P. 
Dikshit,   Shri  Umashankar 
Gadgil, Shri Vithal 
Ganguli, Shri Salil Kumar 
Goray, Shri N. G. 
Gujral,   Shri  I.  K.
Gupta,   Shri  Bhupesh 
Hathi,   Shri  Jaisukhlal
Himmat Sinh, Shri 
Hussain, Shri Syed
Jahanara Jaipai Singh, Shrimati 
Jairamdas Daulatram, Shri
Jha,  Shri  Kamalnath
Joseph, Shri N 
Joshi,  Shri  Umashanker 
Kalaniya, Shri Ibrahim 
Kalyan  Chand,  Shri
Kapur, Shri Yashpal 
Kaul, Shri B. K. 
Kemparaj, Shri B. T.
Kesri, Shri Sitaram 
Khan,  Shri Maqsood Ali 
Kollur,  Shri M L.
Krishan  Kant,   Shri
Krishna, Shri M. R. 
Krishnan, Shri N. K.
Kulkarni, Shri A. G. 
Kulkarni, Shri B T. 
Kunjachen, Shri P. K. 
Lakshmi Kumari Chaundawat,    Shri- 

mati 
Lalbuaia,  Shri
Mahida, Slhri U. N. 
Majhi, Shri C. P.
Makwana, Shri Y M 
Malaviya,  Shri  Harsh  Deo 
Mali, Shri Ganesh Lal 
Maragatham Chandrasekhar,  Shrimati 
Mathur, Shri Jagdiah Prasad 
Mehta, Shri Om
Misra,  Shri Lokanath 
7
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Mukherjee,  Shri Kali 
Mukherjee,   Shri  Pranab 
Mulla,   Shri  A.   N. 
Munda,  Shri  B.  E. 
Murahari, Shri Godey 
Murthy, Shri B. P. Nagaraja 
Narasiah, Shri H. S. 
Narayani Devi Manaklal Varma, Shri- 

mati 
Nawal Kishore, Shri 
Nurul Hasan, Prof. S. 
Oberoi, Shri M. S. 
Pai, Shri T. A. 
Panda, Shri Brahmananda 
Panda, Shri K C. 
Parashar, Shri V. R. 
Patel, Shri Dahyabhai V. 
Patel, Shri Sundar Mani 
Patil, Shri G. R. 
Patil, Shri P. S. 
Patil,  Shri Veerendra 
Pawar,  Shri  D.  Y. 
Poddar, Shri R. K. 
Prasad, Shri Bhola 
Prasad, Shri K L. N. 
Pratibha Singh, Shrimati 
Prem Manohar, Shri 
Punnaiah Shri Kota 
Purabi Mukhopadhyay, Shrimati 
Puri, Shri D. D. 
Raha,  Shri Sanat Kumar 
Raju, Shri V. B. 
Ramaswamy, Shri K. S. 
Rathnabai Sreenivasa Rao, Shrimati
Reddi,  Shri Fapi 
Reddy, Shri Gaddam Narayana 
Reddy,  Shri K.  V.  Raghunatha 
Reddy, Shri M. Srinivasa 
Refaye, Shri A. K, 
Roshan Lai, Shri 
Roy, Shri Kalyan 
Sangma, Shri E. M. 
Sanyal,  Shri Sasankasekhar 
Saraswati  Pradhan, Shrrmati 
Sardar Aimjad Ali, Shri 
Sardesai, Shri S. G. 
Savita Behen, Shrimati 
Sen Gupta, Shri Dwijendralal 
Seyid Muhammad, Dr. V. A. 
Shah, Shri Manubhai 
Sharma, Shri Yogendra 
Shastri, Shri Bhola Paswan 
Shilla, Shri Showaless K, 
Shukla, Shri M. P. 
Singh, Shri Bhupinder 

•    Singh, Shri Bindeshwari Prasad 

 

Singh, Shri D. P. 
Singh, Shri Mohan 
Singh, Shri Sultan 
Singh, Shri T. N. 
Singh,  Shri Triloki 
Sinha, Shri Awadheshwar Prasad 
Sinha, Shri Ganga Sharan 
Sisodia, Shri Sawaisingh 
Sita Devi, Shrimati
Sivaprakasam,  Shri  S. 
Srinivasan, Shri T. K.
Sukhdev Prasad, Shri 
Sumitra G. Kulkarni, Shrimati 
Sushila Shankar Adivarekar, Shrimati 
Thakur, Shri Gunanand 
Tilak, Shri J. S. 
Tiwari, Shri Shankarlal 
Tiwary, Pt. Bhawaniprasad 
Trivedi, Shri H. M.
Tyagi, Shri 0. P. 
Venigalla Satyanarayana, Shri 
Vidyawati Chaturvedi, Stirimati 
Vyas, Dr. M. R. 
Wajd, Shri Sikandar Ali
Yadav, Shri Shyam Lai

NOES—Nil 

The motion was carried by a majority of 
the total membership o.f the House and by a 
majority of not less than two-thirds of the 
Members present and voting. 

MR. CHAIRMAN: We shall now take up 
the clause by clause consideration of the Bill. 

Clauce 2—Amendment of article  81 
MR. CHAIRMAN:    The question is: 

"That clause 2 stand part of the Bill." 

The House divided. 

MR. CHAIRMAN: Ayes—147; 

Noes—Nil. 

AYES-147  
Abid, Shri Qasim Ali 
Abu Abraham, Shri 
Ahmad,  Dr. Z. A. 
Alva, Shri Joachim 
Amat, Shri Debananda 
Anandan, Shri T. V. 
Arif, Shri Mohammed Usman 
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Aziza Imam, Shrimati 
Basar,  Shri Todak 
Berwa, Shri Jamna Lai 
Bhagwati,  Shri B.  C. 
Bhardwaj,, Shri Jagan Nath 
Bhatt, Shri Nand Kishore 
Bisi, Shri P. N. 
Bobdey, Shri S. B. 
Buragohain, Shri Nabin Chandra 
Chakrabarti, Dr R. K. 
Chandra Shekhar, Shri 
Chandrasekharan,  Shri K. 
Chattopadhyaya,  Prof.  Debiprasad 
Chaudhari, Shri N. P. 
Chettri, Shri K. B. 
Chinai, Shri Babubhai M. 
Chowdhri, Shri A. S. 
Daphtary, Shri C. K. 
Das, Shri Balram
Das, Shri Bipinpal 
Dass, Shri Mahabir 
Dhar,  Shri  D  P.
Dikshit Shri Umashankar 
Gujral, Shri I. K. 
GadgiL   Shri  Vithal 
Ganguli, Shri Salil Kumar 
Goray, Shri N. G. 
Gujral, Shri I. K. 
Gupta, Shri Bhupesh 
Hathi,  Shri Jaisukhlal 
Himmat Sinh, Shri 
Hussain, Shri Syed 
Jagorlemindi,  Shri Chandramunlu 
Jahanara Jaipal Singh, Shrimati 
Jairamdas Daulatram, Shri 
Jha, Shri Kamalnath 
Joseph, Shri N- 
Joshi,  Shri  Umashanker 
Kalaniya. Shri Ibrahim 
Kalyan Chand, Shri 
Kapur, Shri Yashpal 
Kaul, Shri B. K. 
Kemparaj, Shri B. T. 
Kesri, Shri Sitaram 
Khan, Shri Maqsood Ali 
Kollur, Shri M. L. 
Krishan Kant, Shri 
Krishna, Shri M. R. 
Krishnan, Shri N. K. 
Kulkarni, Shri A. G. 
Kulkarni, Shri" B. T. 
Lakshmi  Kumari  Chundawat,     Shri' 

mati 
Lalbuaia, Shri Mahida, 
Shri U. N. 
Majhi, Shri C. P. 
Makwana, Shri Y. M. 

 

Malaviya, Shri Harsh Deo 
Mali, Shri Ganesh Lai
Maragatham Chandrasekhar,  Shrimati 
Mehta, Shri Om 
Misra Shri Lokanath 
Mukherjee, Shri Kali 
Mukherjee, Shri Pranab 
Mulla, Shri A N.
Munda, Shri B. R. 
Murahari, Shri Godey 
Murthy, Shri B. P. Nagaraja 
Narasiah, Shri H. S.
Narayani Devi Manaklal Varma, Shri- 

mati
Nawal Kishore, Shri 
Nurul Hasan, Prof. S. 
Oberoi, Shri M. S. 
Pai, Shri T. A. 
Panda, Shri Brahmananda 
Panda,  Shri K C. 
Parashar, Shri V. R. 
Patel, Shri Dahyabhai V. 
Patel, Shri Sundar Mani 
Patil, Shri G. R. 
Patil, Shri P. S.
Patil,  Shri Veerendra 
Pawar,  Shri  D.  Y. 
Poddar, Shri R. K. 
Prasad, Shri Bhola 
Prasad, Shri K L. N. 
Pratibha Singh, Shrimati
Prem Manohar, Shri 
Punnaiah, Shri Kota 
Purabi Mukhopadhyay, Shrimati 
Puri, Shri D. D.
Raha, Shri Sanat Kumar 
Raju, Shri V. B. 
Ramaswamy, Shri K. S. 
Rathnabai Sreenivasa Rao, Shrimati 
Reddi,  Shri Papi 
Reddy, Shri Gaddam Narayana 
Reddy,  Shri K.  V. Raghunatha 
Reddy, Shri M. Srinivasa
Refaye, Shri A. K. 
Roshan Lai, Shri
Roy, Shri Kalyan 
Sangma, Shri E. M.
Sanyal.  Shri Sasankasekhar
Saraswati Pradhan,  Shrimati
Sardar Alnjad Ali, Shri 
Sardesai, Shri S. G.
Savita Behen, Shrimati
Sen Gupta, Shri Dwijendralal 
Seyid Muhammad, Dr. V. A. 
Shah, Shri Manubhai 

I    Sharma,  Shri Yogendra 

233 Constitution   (Thirty        [ 15 MAY 1973 ]     Bill, 1973 234 
First Amdt.) 



 

 

[Mr. Chairman.] 
Shastri, Shri Bhola Paswan 
Shilla, Shri Showaless K. 
Shukla, Shri M. P. 
Singh, Shri Bhupinder 
Singh, Slhri Bindeshwari Prasad 
Singh, Shri D. p. 
Singh, Shri Mohan
Singh, Shri Ranbir 
Singh, Shri Sultan 
Singh, Shri T. N. 
Singh,  Slhri Triloki 
Sinha, Shri Awadheshwar Prasad 
Sinha, Shri Ganga Sharan 
Sisodia, Shri Sawaisingh 
Sita Devi, Shrimati 
Sivaprakasam,  Shri  S. 
Srinivasan, Shri T. K. 
Suklhdev Prasad, Shri 
Sumitra G. Kulkarni, Shrimati 
Sushila Shankar Adivarekar, Shrimati 
Thakur, Shri Gunanand 
Tilak, Shri J. S, 
Tiwari, Shri Shankarlal 
Tiwary, Pt. Bhawa'niprasad 
Trivedi, Shri H. M. 
Venigalla Satyanarayana, Shri 
Vidyawati Chaturvedi, Shrimati 
Vyas, Dr. M. R. 
Wajd, Shri Sikandar Ali 
Yadav, Shri Shyam Lai 

NOES—Nil. 

The motion was carried by a majority of 
the total member ship of the House and by a 
majority oj not less than two-thirds of the 
Members present and voting. 

Clause 2 was added to the Bill. 

Clause 3—Amendment of Article 330 

MR. CHAIRMAN:    The question is: 

"That clause 3 stand part of the Bill". 

The House divided. MR. CHAIRMAN:  
Ayes—149:  Noes —Nil. 

AYES—149  
Abid, Shri Qasim Ali 
Abu Abraham, Shri 
Ahmad, Dr. Z. A. 
Alva, Shri Joachim 

 

Atmat, Shri Debananda 
Anandan, Shri T. V. 
Arif, Shri Mohammed Usman 
Aziza Imam, Shrimati
Basar, Shri Todak 
Berwa, Shri Jamna Lai 
Bhagwati, Shri B.  C. 
Bhardwaj, Shri Jagan Nath 
Bhatt, Shri Nand Kiahore
Bisi, Shri P. N. 
Bobdey, Shri S. B. 
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr R. K. 
Chandra Shekhar, Shri
Chandrasekharan,  Shri K. 
Chattopadhyaya,   Prof.   Debiprasad 
Chaudhari, Shri N. P. 
Clhettri, Shri K. B
Chinai, Shri Babubhai M. 
Chowdhri, Shri A. S. 
Daphtary, Shri C. K. 
Das, Shri Balram
Das, Shri Bipinpal 
Dass, Shri Mahabir
Dhar,   Shri D  P.
Dikshit,  Shri Umashankar 
Gadgil,   Shri  Vithal
Ganguli, Shri Salil Kumar 
Goray, Shri N. G.
Gujral, Shri I. K. 
Gupta, Shri Bhupesh 
Hathi, Slhri Jaisukhlal
Himmat Sinh, Shri
Hussain, Shri Syed 
Jagarlamudi, Shri    Chandramouli 
Jahanara Jaipal Singh, Shrimati 
Jairamdag Daulatram, Shri
Jha, Shri Kamalnath 
Joseplh, Shri N 
Joshi,  Shri  Umashanker 
Kalaniya, Shri Ibrahim
Kalyan Chand, Shri
Kapur, Shri Yashpal 
KauL Shri B. K.
Kemparaj, Shri B. T. 
Kesri, Shri Sitaram
Khan, Slhri Maqsood Ali 
Kollur,~Shri M. L.
Krishan Kant, Shri 
Krishna, Shri M. R. 
Krishnan Shri N. K.
Kulkarni, Shri A. G.
Kulkarni, Shri B T.
Kunjachen, Shri P. K. 
Lakshmi Kumari Chundawat,     Shri- 
mati
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Lalbuaia, Shri 
Mahida, Shri U. N.
Majhi, Shri C. P. 
Makwana, Shri Y. M. 
Malaviya, Shri Harsh Deo 
Mali, Shri Ganesh Lai 
Maragatham  Chandrasekhar, Shrimati 
Malhin, Shri Jagdish Prasad. 
Melhta, Shri Om 
Misra Shri Lokanath 
Mukherjee, Shri Kali 
Mukherjee, Shri Pranab 
Mulla, Shri A N. 
Munda, Shri B. R. 
Murahari, Shri Godey 
Murthy, Shri B. P. Nagaraja 
Narasiah, Shri H. S- 
Narayani Devi Manaklal Varma Shri- 

mati 
Nawal Kishore, Shri 
Nurul Hasan, Prof. S. 
Oberoi, Shri M. S. 
Pai, Shri T. A. 
Panda, Shri Brahmananda 
Panda,  Shri K C. 
Parashar, Shri V. R. 
Patel, Shri Dahyabhai V. 
Patel, Shri Sundar Mani 
Patil, Shri G. R. 
Patil, Shri P. S. 
Patil,  Shri Veerendra 
Pawar,  Shri D.  Y. 
Poddar, Shri R. K. 
Prasad, Shri Bhola 
Prasad, Shri K L. N. 
Pratibha Singh, Slhrimati 
Prem Manohar, Shri 
Punnaiah, Shri Kotah 
Purabi Mukhonadhyay, Shrimati 
Puri. Shri D. D. 
Raha, Shri Sanat Kumar 
Raju, Shri V. B. 
Ramaswamy, Shri K. S. 
Rathnabai Sreenivasa Rao, Shrimati 
Reddi,  Shri Fapi 
Reddy, Shri Gaddam Narayana 
Reddy, Shri K. V. Raghunatha 
Reddy, Shri M. Srinivasa 
Refaye, Shri A. K. 
Roshan Lai, Shri 
Roy, Shri Kalyan 
Sangma, Shri E. M. 
Sanyal,  Shri Sasankasekhar 
Saraswati Pradhan, Shrimati 
Sardar Amjad Ali, Shri            ^ r 
Sardesai, Shri S. G.                   | Savita 
Behen, Shrimati       j;;P%.-' 

 

Sen Gupta, Shri Dwijendralal 
Seyid Muhammad, Dr. V. A. 
Shah, Shri Manubhai 
Sharma, Shri Yogendra
Shastri, Shri Bhola Paswan Shilla, 
Shri Showaless K.
Shukla, Shri M. P. 
Singh, Shri Bhupinder
Singh, Shri Bindeshwari Prasad 
Singh, Shri D. P. 
Singh, Shri Mohan
Singh, Shri Ranbir 
Singh, Shri Sultan 
Singh, Shri T. N. 
Singh,  Shri Triloki
Sinha, Shri Awadheshwar Prasad 
Sinha, Shri Ganga Sharan 
Sisodia, Shri Sawaisingh 
Sita Devi, Shrimati 
Sivaprakasam, Shri S. 
Srinivasan, Shri T. K.
SuWhdev Prasad, Shri
Sumitra G. Kulkarni, Shrimati
Sushila Shankar Adivarekar, Shrimat 
Thakur, Shri Gunanand 
Tilak, Shri J. S.
Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawanipra9ad 
Trivedi, Shri H. M. 
Venigalla Satyanarayana, Shri
Vidyawati Chaturvedi,  Shrimati 
Vyas, Dr. M. R.
Wajd, Shri Sikandar Ali 
Yadav, Shri Shyam Lai 

NOES—Nil 
The motion was carried by a majority of 

the total Membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting. 

Clause 3 was added to the Bill. Clause 4—
Amendment of Article 332 

MR. CHAIRMAN    The question is: "That 
clause 4 stand part of the 

Bill." 
The House divided. 

MR. CHAIRMAN: Ayes—148: Noes —
Nil. 

t ^J   .
 
II 

AYES—148  
Abid,  Shri Qasim Ali 
Abu Abraham, Shri
Ahmad, Dr. Z. A. 
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[Mr. Chairman.] 
Alva, Shri Joachim 
Amat, Shri Debananda 
Anandan, Shri T. V. 
Arif, Shri Mohammed Usman 
Aziza Imam, Shrimati 
Basar,  Shri Todak 
Berwa, Shri Ja*mna Lai 
Bhagwati, Shri B. C. 
Bhardwaj,  Shri Jagan Nath 
Bhatt, Shri Nand Kishore 
Bisi, Shri P. N. 
Bobdey, Shri S. B. 
Buragolhain, Shri Nabin Chandra 
Chakrabarti, Dr. R. K. 
Chandra Shekhar, Shri 
Chandrasekharan, Shri K. 
Chattopadhyaya,  Prof.  Debiprasad 
Chaudhari, Shri N. P. 
Chaudhury, Shri Ganeshi Lai 
Chettri, Shri K. B 
Chinai, Shri Babubhai M. 
Chowdhri, Shri A. S. 
Daphtary, Shri C. K. 
Das, Shri Balram 
Das, Shri Bipinpal 
Dass, Shri Mahabir 
Dhar,  Shri D P. 
Dikshit, Shri Umashankar 
Gadgil,   Shri  Vithal 
Ganguli, Shri Salil Kumar 
Goray, Shri N. G. 
Gujral, Shri I. K. 
Gupta, Shri Bhupesh 
Hathi,  Shri Jaisukhlal 
Himmat Sinh, Shri 
Hussain, Shri Syed 
Jagarlamudi, Shri    Chandramouli
Jahanara Jaipal Singh, Shrimati 
Jairamdas Daulatram,  Shri 
Jha, Shri Kamalnath 
Joseph, Shri N. 
Joshi,  Shri Umashanker 
Kalaniya, Shri Ibrahim 
Kalyan Chand, Shri 
Kapur, Shri Yashpal 
Kaul, Shri B. K.                      '  '.' 
Kemparaj, Shri B. T. 
Kesri, Shri Sitaram 
Khan, Shri Maqsood Ali 
KoIIur, Shri M. L. 
Krishan Kant, Shri 
Krishna, Shri M. R. 
Krishnan, Shri N. K. 

 
Kulkarni, Shri B. T. 
Kunjachen, Shri P. K.           "    •■■/> 

 
Lakshmi  Kumari Chundawat,     Shri- 

mati
Lalbuaia, Shri 
Mahida, Shri U. N. 
Majhi, Shri C. P. 
Makwana,  Shri Y. M.
Malaviya, Shri Harsh Deo 
Mali, Shri Ganesh Lai
Maragatham Chandrasekhar, Shrimati 
Mathur,  Shri Jagdish Prasad 
Mehta, Shri Om 
Misra,  Shri Lokanath
Mukherjee, Shri Kali 
Mukherjee, Shri Pranab
Mulla, Shri A. N.
Munda, Shri B. R. 
Murahari, Shri Godey 
Murthy, Shri B. P. Nagaraja 
Narasiah, Shri H. S.
Narayani Devi Manaklal Varaia, Shri- 

mati 
Nawal Kishore, Shri 
Nurul Hasan, Prof. S.
Pai, Shri T. A. 
Panda, Shri Brahmananda 
Panda, Shri K C. 
Parashar, Shri V. R. 
Patel, Shri Dahyabhai V. 
Patel, Shri Sundar Mani 
Patil, Shri G. R. 
Patil, Shri P. S. 
Patil,  Shri Veerendra
Pawar,  Shri  D.  Y. 
Poddar, Shri R. K.
Prasad, Shri Bhola 
Prasad, Shri K L. N. 
Pratibha Singh, Shrimati 
Prem Manohar, Shri 
Punnaiah, Shri Kota
Purabi Mukhopadhyay, Shrimati 
Puri, Shri D. D.
Raha, Shri Sanat Kumar 
Raju, Shri V. B. 
Ramaswamy, Shri K. S. 
Rathnabai Sreenivasa Rao,  Shrimati 
Reddi,  Shri Papi 
Reddy, Shri Gaddam Narayana 
Reddy,  Shri K.  V. Raghunatha 
Reddy, Shri M. Srinivasa
Refaye, Shri A. K. 
Roshan Lai, Shri
Roy, Shri Kalyan 
Sangma, Shri E. M.
Sanyal,  Shri  Sasankasekhar 
Saraswati Pradhan, Shrimati 
Sardar Atejad Ali, Shri 



 

 

Sardesai, Shri S. G. 
Savita Behen, Shrimati 
Sen Gupta, Shri Dwijendralal 
Seyid Muhammad, Dr. V. A. 
Sharma,  Shri Yogendra 
Shastri, Shri Bhola Paswan 
Shilla, Shri Showaless K. 
Shukla, Shri M. P. 
Singh, Shri Bhupinder 
Singh, Shri Bindeshwari Prasad 
Singh, Shri D. P. 
Singh, Shri Mohan 
Singh, Shri Ranbir 
Singh, Shri Sultan 
Singh, Shri T. N. 
Singh,  Shri Triloki 
Sinha, Shri Awadheshwar Prasad 
Sinha, Shri Ganga Sharan 
Sisodia, Shri Sawaisingh 
Sita Devi, Shrimati 
Sivaprakasam,  Shri S. 
Srinivasan, Shri T. K. 
Sukhdev Prasad, Shri 
Sumitra G. Kulkarni, Shrimati 
Sushila Shankar Adivarekar, Shrims
Thakur, Shri Gunanand 
Tilak, Shri J. S. 
Tiwari, Shri Shankarlal 
Tiwary, Pt. Bhawaniprasad 
Trivedi, Shri H. M. 
Vyas, Dr. M. R. 
Venigalla Satyanarayana, Shri 
Vidyawati Chaturvedi, Shrimati 
Vyas, Dr. M. R. 
Wajd, Shri Sikandar Ali 
Yadav, Shri Shyam Lai 

NOES—Nil. 

The motion was carried by a majority of 
the total Membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting. 

Clause  1, the Enacting Formula and Clause 
1,  the Enacting Formula and Title 

MR. CHAIRMAN:    The question is: 

"That clause 1, the Enacting Formula 
and  the  Title  stand  part  of the Bill." The 
House divided. 

MR. CHAIRMAN:   Ayes—149; Noes -Nil. 

 

AYES—149 

Abid, Shri Qasim Ali 
Abu Abraham, Shri 
Ahmad, Dr. Z. A. 
Alva, Shri Joachim 
Arnat, Shri Debananda 
Anandan, Shri T. V. 
Arif, Shri Mohammed Usman 
Aziza Imam, Shrimati
Baser,  Shri Todak 
Berwa, Shri Ja-mna Lai
Bhagwati,  Shri B.  C. 
Bhardwaj,  Shri Jagan Nath 
Bhatt, Shri Nand Kishore
Bisi, Shri P. N. 
Bobdey, Shri S. B. 
Buragohain, Shri Nabin Chandra 
Chakrabarti, Dr R. K. 
Chandra Shekhar, Shri 
Chandrasekharan,  Shri K. 
Chattopadhyaya,  Prof.   Debiprasab! 
Chaudhari, Shri N. P.
Chettri, Shri K. B.
Chinai, Shri Babubhai M. 
Chowdhri, Shri A. S. 
Daphtary, Shri C. K.
Das, Shri Balram
Das, Shri Bipinpal 
Dass, Shri Mahabir
Dhar, Shri D, P.
Dikshit,  Shri Umashankar 
Gadgil,   Shri  Vithal
Ganguli, Shri Salil Kumar 
Goray, Shri N. G.
Gujral, Shri I. K. 
Gupta, Shri Bhupesh 
Hathi, Slhri Jaisukhlal
Himmat Sinh, Shri
Hussain, Shri Syed 
Jagarlamudi, Shri    Chandramoulj 
Jahanara Jaipal Singh, Shrimati 
Jairamdas Daulatram,  Shri
Jha, Shri Kamalnath 
Joseph, Shri N 
Joshi,   Shri  Umashanker
Kalaniya, Shri Ibrahim 
Kalyan Chand, Shri
Kapur, Shri Yashpal 
Kaui Shri B. K.
Kemparaj, Shri B. T. 
Kesri, Shri Sitaram
Khan, Shri Maqsood Ali 
Kollur, Shri M. L.
Krishan Kant, Shri 

1    Krishna, Shri M. R.
i    Krishnan, Shri N. K. 
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[Mr. Chairman.] 
.Kulkarni, Shri A. G. 
Kulkarni, Shri B. T. 
Kunjachen, Shri P. K. 
Lakshmi Kumari Chundawat,     Shri- 

Tnati 
Lalbuaia, Shri 
Mahida, Shri U. N. 
Majhi, Shri C. P. 
Makwana, Shri Y. M. 
Malaviya, Shri Harsh Deo 
Mali, Shri Ganesh Lai 
Maragatham Chandrasekhar,  Shrimati 
Mathur, Shri Jagdish Prasad 
Mehta, Shri Om 
Misra, Shri Lokanath 
Mukherjee, Shri Kali 
Mukherjee, Shri Pranah 
Mulla, Shri A N. 
Mulla, Shri A, N. 
Murahari, Shri Godey 
Murthy, Shri B. P. Nagaraja 
Narasinh, Shri H. S. 
Narayani Devi Manaklal Varma, Shri- 

mati 
Nawal Kishore, Shri 
Nurul Hasan, Prof. S. 
Oberoi, Shri M. S. 
Pai, Shri T. A. 
Panda, Shri Brahmananda 
Panda, Shri K. C. 
Parashar, Shri V. R. 
Patel, Shri Dahyabhai V. 
Patel, Shri Sundar Mani 
Patil, Shri G. R. 
Patil, Shri P. S. 
Patil, Shri Veerendra 
Pawar,  Shri  D.  Y. 
Poddar, Shri R. K. 
Prasad, Shri Bhola 
Prasad, Shri K. L. N. 
Pratibha Singh, Slhrimati 
Prem Manohar, Shri 
Punnaiah, Shri Kota 
Purabi Mukhopadhyay, Shrimati 
Puri, Shri D. D. 
Raha, Shri Sanat Kumar 
Raju, Shri V. B. 
Ramaswamy, Shri K. S. 
Rathnabai Sreenivasa Rao, Shrimati 
iteddi,  Shri Papi 
Seddy, Shri Gaddam Narayana 
teddy,  Shri K.  V. Raghunatha 
teddy, Shri M. Srinivasa 
tefaye, Shri A. K. 
toshan Lai, Shri 
£y, Shri Kalyan 

 

Sangma, Shri E. M. 
Sanyal, Shri Sasankasekhar
Saraswati Pradhan, Shrimati 
Sardar Aim j ad AH, Shri 
Sardesai,  Shri S. G.
Savita Behen, Shrimati
Sen Gupta, Shri Dwijendralal 
Seyid Muhammad, Dr. V. A.
Shah, Shri Manubhai
Sharma,  Shri Yogendra 
Shastri, Shri Bhola Paswan 
Shilla, Shri Showaless K.
Shukla, Shri M. P. 
Singh, Shri Bhupinder 
Singh, Shri Bindeshwari Prasad
Singh, Shri D. P. 
Singh, Shri Mohan 
Singh, Shri Ranbir 
Singh, Shri Sultan 
Singh, Shri T. N.
Singh,  Shri Triloki 
Sinha, Shri Awadheshwar Prasad 
Sinha, Shri Ganga Sharan
Sisodia, Shri Sawaisingh 
Sita Devi, Shrimati 
Sivaprakasam,  Shri S. 
Srinivasan, Shri T. K.
Sukhdev Prasad, Shri 
Sumitra G. Kulkarni, Shrimati
Sushila Shankar Adivarekar, Shrimati 
Thakur, Shri Gunanand 
Tilak, Shri J. S. 
Tiwari, Shri Shankarlal 
Tiwary, Pt. Bhawaniprasad 
Trivedi, Shri H. M.
Venigalla Satyanarayana, Shri 
Vidyawati Chaturvedi, Shrimati 
Vyas, Dr. M. R. 
Wajd, Shri Sikandar Ali
Yadav, Shri Shyam Lai

NOES—Nil. 

The motion was carried by a majority of 
the total Membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting. 

Clause 1, the Enacting Formula and the 
Title stand were added to the Bill 

SHRI NITI RAJ SINGH CHAU-DHURY: 
Sir, l move: 

MR. CHAIRMAN; The question is: 
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The House divided. ' 

MR. CHAIRMAN;   Ayes—154; Noes -Nil.  

AYES—154 

Abid, Shri Qasim Ali 

Abu Abraham, Shri 
Ahmad, Dr. Z.  A. 
Alva,  Shri Joachim 
Amat, Shri Debananda Amla, 
Shri Tirath Ram Anandan, 
Shri T. V. 
Arif, Shri Mohammed Usman 
Aziza Imam, Shrimati 
Banarsi Das, Shri 
Basar, Shri Todak 
Berwa, Shri Jamna Lai 
Bhagwati, Shri B.  C. 
Bhardwaj, Shri Jagan Nath 
Bhatt, Shri Nand Kishore 
Bisi, Shri P. N. 
Bobdey, Shri S, B. 
Buragohain, Shri Nabin Chandra 
Chakrabarti, Dr R. K. 
Chandra Shekhar, Shri 
Chandrasekharan, Shri K. 
Chattopadhyaya,  Prof.  Debiprasad 
Chaudhari, Shri N. P. 
Chettri, Shri K. B. 
Chinai, Shri Babubhai M. 
Chowdhri, Shri A. S. 
Daphtary, Shri C. K. 
Das, Shri Balram 
Das, Shri Bipinpal 
Dass, Shri Mahabir 
Deshmukh, Shri T. G. 
Dhar, Shri D. P. 
Dikshit, Shri Umashankar 
Gadgil,   Shri  Vithal 
Ganguli, Shri Salil Kumar 
Goray, Shri N. G. 
Gujral, Shri I. K. Gupta, 
Shri Bhupesh 
Hathi, Shri Jaisukhlal 
Himmat Sinh, Shri 
Hussain, Shri Syed 
Jahanara Jaipal Singh, Shrimati 
Jairamdas Daulatram, Shri Jha, 
Shri Kamalnath 
Joseph, Shri N. 
Joshi, Shri Umashanker 
Kalaniya, Shri Ibrahim 
Kalyan Chatid, Shri Kapur, 
Shri Yashpal 

 

Kaul, Shri B. K. 

Kemparaj, Shri B. T. 
Kesri, Shri Sitaram
Khan, Shri Maqsood Ali 
Kollur, Shri M. L. 
Krishan Kant, Shri
Krishna, Shri M. R. 
Krishan, Shri N. K. 
Kulkarni, Shri A. G. 
Kplkarni, Shri B. T. 
Kunjachen, Shri P. K.
Lakshmi Kumari Chundawat,     Shri' 

mati 
Lalbuaia, Shri 
Mahida, Shri U. N. 
Majhi, Shri C. P. 
Makwana, Shri Y. M.
Malaviya, Shri Harsh Deo 
Mali, Shri Ganesh Lai
Maragatham Chandrasekhar, Shrimati 
Mathur, Shri Jagdish Prasad 
Melhta, Shri Om 
Mirdha, Shri Ram Niwas
Misra, Shri Lokanath 
Mukherjee, Shri Kali 
Mukherjee, Shri Pranab
Mulla, Shri A. N. 
Munda, Shri B. R. 
Murahari, Shri Godey
Murthy, Shri B. P. Nagaraja 
Nararinh, H. S.
Narayani Devi Manaklal Varma, Shri- 

mati 
Nawal Kishore, Shri 
Nurul Hasan, Prof. S.
Oberoi, Shri M. S. 
Pai, Shri T. A.
Panda, Shri Brahmananda 
Panda, Shri K. C 
Parashar, Shri V. R.
Patel, Shri Dahyabhai V.
Patel, Shri Sundar Mani 
Patil, Shri G. R, 
Patil, Shri P. S.
Patil, Shri Veerendra 
Pawar,  Shri D.  Y. 
Poddar, Shri R. K.
Prasad, Shri Bhola
Prasad, Shri K. L. N
Pratibha  Singh,  Shrimati 
Prem Manohar, Shri
Punnaiah, Shri Kota
Purabi Mukhopadhyay, Shrimati 
Puri, Shri D. D.

Raha, Shri Sanat Kumar I   Raju, ShriV, B.     
.     ,,.lit.,..' 
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[Mr. Chairman.] 
Ramaswamy, Slhri K. S. 
Rathnabai Sreenivasa Rao,  Shrimati
Reddi,  Shri Papi 
Reddy, Shri Gaddam Narayana 
Reddy, Shri Janardhana 
Reddy, Shri K.  V. Raghunatha 
Reddy, Shri M. Srinivasa 
Refaye, Shri A. K. 
Roshan Lai, Shri 
Roy, Shri Kalyati 
Sangma, Shri E. M. 
Sanyal, Shri Sasankasekhar 
Saraswati Pradhan, ShriTnati 
Sardar Almjad Ali, Shri 
Sardesai, Shri S. G. 
Savita Behen, Shrimati 
Sen Gupta, Shri Dwijendralal 
Seyid Muhammad, Dr. V. A. 
Shah, Shri Manubhai 
Sharma, Slhri Yogendra 
Shastri, Shri Bhola Paswan 
Shilla, Shri Showaless K. 
Shukla, Shri M. P. 
Singh, Shri Bhupinder 
Singh, Shri Bindeshwari Prasad 
Singh, Shri D. P. 
Singh, Shri Mohan 
Singh, Shri Ratibir 
Singh, Shri Sultan 
Singh, Shri T. N. 
Singh,  Slhri Triloki 
Sinha,  Shri Awadheshwar Prasad
Sinha. Shri Ganga Sharan 
Sisodia, Shri Sawaisingh 
Sita Devi, Shrimati 
Sivaprakasam,  Shri  S. 
Srinivasan, Shri T. K. 
Sukhdev Prasad, Shri 
Sumitra G. Kulkarni, Shrimati 
Sushila Shankar Adivarekar, Shrimati
Thakur, Shri Gunanand 
Tilak, Shri J. S. 
Tiwari, Shri Shankarlal 
Tiwary, Pt.  Bhawaniprasad 
Trivedi, Shri H. M. 
Tyagi,  Shri O. p. 
Venigalla Satyanarayana, Shri 
Vidyawatj Chaturvedi, Shrimati 
Vyas, Dr  M. R. 
Wajd,  SI- i  Sikandar Ali 
Yadav, S'iri Shyam Lai 

NOES—Nill. 
The motion was carried by a majority of 

the total membership of the House and by a 
majority of not less 

than two-thirds of the Members present and 
no:ing. 

MR. CHAIRMAN; The next Bill. 

[MR. DEPUTY CHAIRMAN in the Chair] 

THE  NORTH-EASTERN HILL   UNI-
VERSITY BILL, 1973 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN); Sir, I move; 

"That the Bill to establish and in-
corporate a teaching and affiliating 
University for the Hill areas of the North-
Eastern region, as passed by the Lok 
Sabha, be taken ino consideration." 

This is the Bill for which our brethren from 
the North-Eastern region have been waiting 
for almost ten years. The House would recall 
that the State of Assam, before the bifurcation 
of Meghalaya and the establishment of the 
other States, had passed a resolution under 
Article 252 of the Constitution authorising this 
Parliament to enact legislation establishing a 
central university with headquarters at 
Shillong. But unfortunately, no other State 
passed this Resolution. Ultimately when the 
State of Meghalaya was established it passed 
this Resolution and, therefore, the Government 
of India introduced a Bill in November 1972 
in the other House providing for the setting Up 
of a Central University with headquarters at 
Shillong, with jurisdiction extending to Assam 
and Meghalaya and the Union Territories of 
Mizoram and Arunachal Pradesh, with the 
possibility of Nagaland, Manipur and Tripura 
joining it at some later date. But, Sir, at that 
time the Government of Assam as well as 
many hon. Members from Assam were of the 
view that it would not be proper to extend the 
jurisdiction of the Central University  to the  
State  of  Assam.  In    the 


